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“fHE MERCHANT SHIPPING (AMENDMENT) ACT, 1986

No. 33 oF 1986

[14th August, 1986 ]"

An Act further to amend the Merchant Sh1ppmg Act 1958

- .Beit ‘enacted- by Parliament 1n ‘the Thl_rty-_seventh- ,Year_ of - tﬂheh' :
Republlc of India as follows — R e A e

N

N "3 In section 86 of the. prmc1pal Act the words “or servrce” wherever
they ‘occur;’ shall be omltted : :

4 In’ sectlon 87A of the pI‘ll’lGlpal Act, in clause (b), v
(z) sub clause (rl) shall be omitted; -
_and

(m) the Words ‘or Indlan Naval Shlp” shall be. omltted

_ 5 For the ‘removal of doubts 1t s hereby declared that the amend—'
ments made in the principal Act by this Act shall not apply to, or in -
xelation “to, any certificate of service granted under section .80 or recog- -
nised under section 86 of the principal Act before the commencerhent of

this Act and the. prmc pal Act shall -apply in relat1on to such certlhcales

 as if this. Act had not been enacted
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1 Thls Act may be called the Merchant Shrppmg (Amendment) Act "
' 1986 . e ,

2 In the Merchant Shlppmg Act 1958 (heremafter referred to as’ the"
pr1nc1pal Act) sectlon 80 shall e omltted o R

44021958,

(u) in sub—clause (m) the Words “or serv1ce” shall be omrtted



